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U. A. 375/1994- 

17,, -7-96 i- ard Shri D..Pattnaik, learn 

counsel for the applicant and hri Ashok 

shra, learned Senior Counsel for the 

Respondents. I.earned Counsel for the 

a plicant Shri D.R.pattnaik has taken 

ue through the orders of this Bench in 

Anriexure-1 dated Deceiioer 24, 1992, 

AnrTiexure....7, dated 4th .Feoruary, 1994 and 

Annexure-P,/3 dated August 27,1993. All 

the three orders of this Bench permitted 

the applicant to file an applicaticn 

oefore the apprriate authorities for 

consideration of her case for cQupassiat 

appointrent. This Original Application has J. 

arisen jecause the rejectia-i of the 

applicant's claini by the order dated 

19-7-1994 of by Senior Superintendent of 

post Offices, Bhuoaneswar Iijvision, 

Bhubaneswar rejectiiig the applicant's 

claim 

After hearing the learned 

counsel for the Respondents Mr. Ash k 

Mishra, Shri D.R.Patnaik, learned counsel 

for the :p licant Suggested that the 

applicant Ige given one more Chance to make 

a representation before the Resporent 

No.2, Chief POSt;aster General, orissa 

Circle, 3huoanes'ar. This was not 	pose 

by the counsel for the Respondents. 
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in view of this SU1LSS1Ofl, 

tle applicant is permitted to explain her 

case in a representation before the 

Re sp onde nt N 0.2 within ii o wee ks from the 

date of receipt of a copy of this order 

who will dispose of the same in accordance 

with the predure estaolished in li 

within six weeks thereafter. It is 

agreed that the O.A. oe disposed. of 

leaving the flatter to the discretion of 

espondeflt No.2 for considering the 

applicant's cases  Thus, the OA is disposed 

Of. 
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